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C&JTRAL ADMIN ISTRA TIVS TRlB~AL,ADDITICNAL 89fCH 

.. ALLAHABAD 
OATSD: THIS THE 13th DAY lP JANUARY 1997 

Hon1 ble lr. s. Oas Gupta AM 

Hon1 ble tlr. T. L. vema -.- ·- ·- ·-. 
ORIGINAL APPLICATIGl 702 of 1996 

Harvinder Singh s/o Sohan Singh, 

r/o Village and Post Phagwara, 

District Jallandher, Punjab,working 

as s.s.Fitter under Concrete Sleeper Plant, 

Northern Ra i lway, Allahabad.- - - - - - - - Petitioner 

versus 

1. Union of India through General Man•ger, 

Northern Rdilway, Baorda House, 

New Delhi. 

2. Assistant Engineer, Concrete Sleeper Plant 

Northern Railway, Subedargunj, 

Allahabad. 

3. 3enior Engineer, Concrete Sleeper Plant, 

Northern Railway, Subedargunj, 

--- _ .. ___ .. _ -- --
C/R Sri ___ _ 

ORQE8 

Respondents 

BY; Hon• ble Mr. S ,_ Das Gup~a AM 

• 

This application has been filed challengi 

the appellate order d d ted l9 .6.1995 by which penalty 

of removal from service on the • pplic.nt tJ; the u••~ 
linary authority h•s been upheld • 

-• 
' 



• 

-

• 

- 2-

2. 

bearing no.1348/88 challenging the order of the 

disciplinary authority imposing penalty of removttl 

from service and also the ttppellate order. After going 

through the rival plea.dings dOd also he•ring both 
r\, 

the ~ rties, the Tribual had held that there was ,., 
nothing wrtng in the impugned order of the disciplin~ry 

authority imposing penalty of removal from service. 

However, since the appellate authority had dismissed 

the appeal on a technical ground and •lso the finding 

of the Tribuna l was that the c opy ·of the enquiry report 

was received by the dpplicunt csly much ldteT,OA was -, 

disposed of by quashing theDppellate order and remittin~ 

the matter to the appell• te authority fo r cansideratiorr 

of the appeal on merit by a readoned and speaking 

order. Thereafter, the appe llate authority had consider­

ed the appeal and the order dated 17 .6.1995 impugned 

in the present -D.A . has been passed confirming the 

penalty imposed. 
~~ 

3 . The applicant hast a ken A ground tb.it he 
·~M 

was ~·at• ted from service illegally and arbitr•rily 

without considering the facts of the case and also 

beill.J deprived of proper dOd reasondble opportunity of 

hearing. Several other grounds have been ta ken by him 

for chdllenging the earlier order of the discipoinary 

authority. Present order of the appellate authority has 

been chdllenged on : he sground thot it has fci.led to 

consider t he observdti on that the •PP licant f•iled to 

j oin his duty due to compelling circumstances and also 

tndt s uch authority has not taken a lenient view in 

t he matter. 
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4. SofarLthe orojer of the disciplinary 

authority is concerned, this matter has •lre•dy been 

adjudicated in the edrlier O.A. and the same cannot be 

reopened. Sof ar as the d ppellcate order is c oncemed, 

we have seen thdt the order which hds now been passed 

by the appellate authority is .. wellxeasoned amd 

spedking order. Sof~r YS the quantam of penalty is 

concerned, the st~~me is beyond the purview of the Tribuna 

CiS the quantum of pencalty Cdn in no way oe considered 

to b~s-proportionate to the grdvity of the chdrges. 

5. lnview of the foregoing, we find no 
'll-

application and~is dismissed in limine, merit in this 

~lavi~~ t:~s r .~ 1 0 eeap the:! .. Ill.- - ••• --- ... ---- =--~ . .._ .... ·-- -

~tl~ 
Member ( J) Member 

SQI , 
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